IN THE NATIONAL COMPANY LAW TRIBUNAL
“CHANDIGARH BENCH, CHANDIGARH”

CP (IB) NO. 67/Chd/Pb/2017

Under Section 7 of the Insolvency

and Bankruptcy Code, 2016
In the matter of:
Allahabad Bank. ...Financial Creditor-Petitioner
M/s. SupremVeS;I'ex Mart Limited (Earlier
known as Supreme Woollen Mills Pvt. Ltd.) ...Respondent-Corporate Debtor
Present:  Mr. Nakul Sharma, Advocate for Financial creditor.

Mr. Bhupesh Gupta, proposed Interim Resolution Professional.

None for the respondent.

Learned counsel for the petitioner seeks time to file affidavit along
with track report of the postal department with regard to despatch of petition
and the entire Paper Book to the respondent-Corporate Debtor and also
sanction letter granted by the competent authority of the petitioner in favour of
the Authorised Representative to file the application under the insolvency and
Bankruptcy Code, 2016.

List the matter on 08.09.2017 and the compliance be made by that
date.

SdA—

(Justice R.P.Nagrath)
(Member (Judicial)

i/September 04, 2017
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